
391 Bills introduced JULY 22, 1982 Bills introdnred 392 

MR. DEPlITY-SPEAKER: The question 

is: 

"That leave be granted to introduce a 
Bill to provjde for the e tablishment of 
the crop Insurance Corporation for the 

purpose of undertaking the busine s of 
crop in~u n  so as to protect the inte-

rest of farmers from loss due to un-
avoidable cau es." 

The motion was adopted. 

PROF. MADHU DANDAVATE: 
introduce the Bill. 

I 

MONOPOLIES · AND RESTRICTIVE 
TRADE PRACTICES (AMENDMENT) 

BILL• 

(Amendment of Section 2, etc.) 

PROF. MAOHU DANDAVAT (Raja-
pur) : I beg to move for leave to introduce 

a Bill further to •mend the Monopolies 
iand Restriclive Trade Practic s Act, 1969 

MR. DEPUTY-SPF AKER: Th.: qu s-
tion is: 

''That teave be granted to introduce a 
Bill furth!!r to am..!nd the Mono po lie· 
and Re frictivc Trade Practic Act. 
1969." 

The motion was adopted. 

PROF. MAOHU DANDAVATE: I 

introduce the Bill. 

--
~ 

REPRESENTATION OF THE PEOPLE 
(AMENDMENT) BILL• 

(/11urtio11 of new section 10 B etc. ) 

PROF. MADHU DANOAVATE (Raja-

pur):  I beg to move for leave to introduce 
a Bill further to amend the RepreS1.:ntation 
of the P ople Act, 1951. 

• JR. DEPUTY-SPEAKER: The que • 

tion is: 

''That leave be grant d Lo introduce 

a Bill furlher ot amenrl tht Repre nta-
tion of the People Act, 19.-1.' 

The moiion was mll>11ted. 

PROF. MAOHU OAND'\VATE: I in-
twduce the Bill. 

CONSTITUTION (AMENDMENT) 
BILL• 

(Amendment of articl 102, tc.) 

SHRlMATI PRAMILA DANDAVATE 

(Bombay North-Central): I beg to move 
for leave to introduce a Bill further to 
amend the Constitution of India. 

is: 
MR. D E PUTY-SPEAK.ER: The que tion 

"That leave be granted to introduce a 
Bill further to  amend the Coo titution 
of India." 

The motion was adopted. 

SHRl:v!ATI PRAMILA D. ND V TE: 
I introduce the Bill. 

SOCI, L JUSTICE .\1 ·D RESERVAT £ "'l 

OF PO TS IN SERVCES A 0 S ·AT 
T"l [DUCA I NAL I STTTUTfO S 

BILL• 

~ ~~  
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MR. DEPUTY-SPEAKER: The que • 

tion is: 

"That leave be gr. nted to introduce a 
Bill to provide for social justice, special 
educational and employment opportuni-
tie to the citizen belonging to back· 
ward cla es within the framework of 
the Constitution.,. 

The motion wa o t~  . 

------------··--------
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